REGIONAL OFFICE,
— M.P. POLLUTION CONTROL BOARD

T 17, BHARATPURI, UJJAIN
AV E-mail-romppcb_ujjain@yahoo.co.in, Phone -0734-25109384

5.No. 3722 € /PCB/RO/2024. Ujjain, Date 2-8 /2271y

To,

e

Smt. Parul Bhadoriya,
Advocate, Hon’ble N.G.T. (CZ)

Bhopal (M.P.)

Sub: Hon’ble NGT Origingal Application No. 11/2022 (CZ) “ Bakir Ali
Rangwala vs State of Madhya Pradesh”

---000--

Please find enclosed reply in the Matter of Original Application No. 11/2022
(CZ) * Bakir Ali Rangwala vs State of Madhya Pradesh” against Hon’ble NGT
order dated 29-01-2024. The next hearing of case is scheduled on date 29-02- 2024.

Encle:- As above ' W

(H. K. Tiwari)
Regional Officer



Reply for Hon’ble NGT Origingal Application No. 11/2022 (CZ)
“Bakir Ali Rangwala vs State of Madhya Pradesh”

Hon'ble NGT (CZ) Bhopal vide its order dated 29-01-2024 in Original
Application No. 11/2022 (CZ) “Bakir Ali Rangwala vs State of Madhya Pradesh
in point no. 3 direct “In view of the above calculation State Pollution Control
Board is directed to issyue notice to respondent / Municipal Corporation and to
finalise the matter of environmental compensation according to law and to
submit the action taken report within three weeks. Collector, Ujjain is directed
to monitor this matter personally and to ensure removal of encroachment
according to law within a time frame ”

The reply submitted by Ujjain Municipal Corporation & M.P. Pollution
Control Board, Ujjain is as under:

1. Ujjain Municipal Corporation

The Ujjain Municipal Corporation in their Action Taken Report in
point no. 1 regarding progress for removal of encroachment stated that
To comply with the direction passed by Honorable NGT vide its order dated 07-
09-2022 in OA Case No. No. 11/2022 (CZ)" Bakir Ali Rangwala vs State of
Madhya Pradesh" regarding removal of encroachment following due process
encroachment of 28 temporary shops and 07 permanent constructions were
removed on dated 16-11-2022. In addition to this encroachment of Boundary
wall of VD market Parking and encroachment from back side of auashadhalay
were also removed.

In regards to various cases on going in District court has ordered to maintain
status quo against any kind of demolition (order sheet dated 17.02.2023
enclosed Annexure-1) till disposal of case based on following facts

* As per survey list of encroachments/constructions present over land of
survey number 1281 provided by district administration, residents of
Vikram cloth market have challenged the survey report and have
submitted petitions in local court asking relief as above properties
are located in survey number 1312 and not in survey number 1281,

* As per point 4 of above order sheet, Responded Ujjian nagar nigam has
requested that, action being taken by administration are under order of
Honorable NGT and neither petitioner has no right to apply nor civil
court has the jurisdiction to hear-such petition.

Q‘Q ffi-ﬁ-e-‘-.:tr-s‘.-':
|'\-1ﬁ|. ¥ ki =t

At e i AP




* As per point 12 of above order sheet, Ujjain district administration has
provided demarcation report of 1281, Panchnama, field book, list of
construction but have not provided any information notice regarding
demarcation to petitioner of any other affected person. And thus,
demarcation is not binding on petitioner. Also tehsildar Ujjain has
submitted that demarcation of survey number 4312 in not possible
(point 10 of above order sheet).

The detail Action Taken Report submitted by Ujjain Municipal Corporation
vide their letter no. 178 dated 28-02-2024 which also include in point no. 2,3 & 4
l.e. imposition of environmental compensation , progress regarding sewerage
project & arrangements to divert untreated sewage respectively is annexed as
Annexure - A

2. M.P. Pollution Control Board, Ujjain

Ujjain Municipal Corporation replied vide their letter no. 66 dated
07-02-2024 is annexed as Annexure — B against environmental compensation
of Rs. 300 Lakh (Three Crore only) imposed by Regional Office M.P. Pollution
Control Board. In their reply Ujjain Municipal Corporation requested as “Ujjain
Municipal Corporation requires special consideration in view of its
unique challenges and organizational setup, the delay needs to be
condoned and the proposed penalty needs to be waived off”. The matter
has been sent to Head Office, M.P. Pollution Control Board, Bhopal to finalise
the issue raised by Ujjain Municipal Corporation.

- 02;1"\@‘“

(Anukool Jain)
ADM, Ujjain
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Reply for Hon’ble NGT Origingal Application No. 11/2022 (CZ)
“Bakir Ali Rangwala vs State of Madhya Pradesh”

Action taken report

Progress for removal of encroachment

To comply with the direction passed by Honorable NGT vide its order dated 07-09-2022 in OA
Case No. No. 11/2022 (CZ) * Bakir Ali Rangwala vs State of Madhya Pradesh” regarding removal
of encroachment following due process encroachment of 28 temporary shops and 07 permanent
constructions were removed on dated 16-11-2022. In addition to this encroachment of Boundary
wall of VD market Parking and encroachment from back side of auashadhalay were also removed.

In regards to various cases on going in District court has ordered to maintain status quo against
any kind of demolition (order sheet dated 17.02.2023 enclosed Annexure -1) till disposal of case
based on following facts

. As per survey list of encroachments/constructions present over land of survey number
1281 provided by district administration, residents of Vikram cloth market have
challenged the survey report and have submitted petitions in local court asking relief as
above properties are located in survey number 1312 and not in survey number 1281,

. As per point 4 of above order sheet, Responded Ujjian nagar nigam has requested that,
action being taken by administration are under order of Honorable NGT and neither
petitioner has no right to apply nor civil court has the jurisdiction to hear such petition.

. As per point 12 of above order sheet, Ujjain district administration has provided
demarcation report of 1281, Panchnama, field book, list of construction but have not
provided any information notice regarding demarcation to petitioner of any other
affected person. And thus, demarcation is not binding on petitioner. Also tehsildar
Ujjain has submitted that demarcation of survey number 1312 in not possible (point 10 of
above order sheet).



2. Imposition of Environmental compensation

To comply with the direction passed by Honorable NGT vide its order dated 05-012-2023 in OA
Case No. No. 11/2022 (CZ) * Bakir Ali Rangwala vs State of Madhya Pradesh” Pollution control
board had issued a show cause notice to Ujjain municipal corporation, regarding environmental
compensation due to delay in commissioning of STP, and had given ap opportunity to submit
reply/ objection regarding the calculated compensation,

In response Ujjain municipal corporation has field reply to The regional Officer, M.P. pollution
control Board, Ujjain Via letter no 66 dated 7/2/2024 (Annexure -2). The compex Based on
the delayed caused by permissions from various departments like MPEB, Police department ,
District administration, Forest department, ete,. Delay in crop compensation from district
administration. Delay caused due to various religious events and heavy tourism due to religious
importance of Ujjain city etc. facts and circumstances relief regarding waving off penalty has
been requested.

From the mentioned facts in enclosed letter annexure -2, it is evident that Ujjain Municipal
Corporation has been tirelessly making efforts for the commissioning of STP at Ujjain. The
complex situation of acquisition and permissions from different authorities has resulted in the
delay. However, as apparent from the aforementioned facts there has never been any delay on
part of the Ujjain Municipal Corporation. Thus, the case of the Ujjain Municipal Corporation
requires a special consideration in view of its unique challenges due to city profile and
organizational setup, the delay needs to be condoned and the proposed penalty needs to be
waived off.

Also, there is an existing sewage treatment system, in which via 9 different pumping stations at

different locations preventing untreated water from mixing into river, untreated water is pumped
to Sadawal oxidation pond (83 MLD) here water is treated. Thus, there is little to no untreated
water mixing in river Shipra and thus no environmental damages are being caused

3. Progress regarding Sewerage Project

Under AMRUT mission, a well-planned Sewerage Network with 92.5 MLD Pump House & STP
was designed to collect the Sewage from city through main line to the Trunk Main whose work in
progress in the bank of River Kshipra. Remaining work of Ujjain Sewerage project proposed to be

completed # - ASAP A&

Till date 82% of the work has been completed and remaining work is under progress for which

details are listed:-

e  Sewerage Treatment Plant and MPS: - The work of STP has been completed 100% .STP is
on partial trial and run condition. 95 %Work of MPS has be completed

W%




. Trunk Main: - For Trunk Main out of total length of 15.10 Km, length of 15 Km work has
been completed rest work is under progress.

L] Line laying in Govardhan Sagar catchment area: In Govardhan Sagar catchment area, 7.5
km sewerage line laying was to be done as per work plan submitted by Tata Project Limited.
Out of this 7.12 km line laying work has been completed and balance 0.38 Km Pipe line in
the vicinity of Goverdhan Sagar will be completed ASAP. .

. Arrangements to divert untreated sewage

Presently untreated sewage water is diverted from going in Govardhan Sagar using following
measures, as inspected and checked by pollution control board officers :
e Sewage water of VD cloth market is going in Septic tank which is cleaned regularly through
Pumping.
e For drains coming from Gyan Tekri and Nagarkot Mandir soak pits and filter media have been
constructed to stop untreated water to enter in Govardhan Sagar.

S i
Zanal Offickr (Zone 2) Building Officer(Zone 2)
Ujjain Municipal Corporation Ujjain Municipal Corporation
Ujjain (M.P.) Ujjain (M.P.)
= W
Resident Engineer Executiﬁngi;’ea (AMRUT)

Shah Technical Consultants Ujjain Municipal Corporation

Ujjain (M.P.) Ujjain (M.P.)
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UJJAIN MUNICIPAL CORPORATION, UJJAIN

Letter No: - E - Date - ’?/ q_/ 2624

To,

Sub:

Ref:

The Regional Officer,
M.P Pollution Control Board,
17, Bharatpuri, Ujjain (M.P)

Imposition of Environmental Com ensation as per the directions assed by the
Hon’ble NGT vide its order dated 05.12.2023 in O.A No. 11/2022 (CZ) Bakir Ali

Rangwala VS State of MP and Others.

Your show cause notice No.1908/MPPCB/RO/2024 dated 24.01.2024 (received on
02.02.2024).

REPLY ON BEHALF OF UJJAIN MUNICIPAL CORPORATION TO THE SHOW

CAUSE NOTICE

That, the Ujjain Municipal Corporation, Ujjain is a body corporate, created under the
Madhya Pradesh Municipal Corporation Act, 1956.

That, in the show cause notice under reference a penalty of Rs. 300 lacs (Three Crores
only) has been proposed, for violation of Environmental Laws. A reference has been
made to the order passed by the Hon’ble NGT in OA No. 606/2018, directing that
environmental compensation has been calculated from 01 .07.2021 to 31.12.2023.

That, it has been mentioned in the captioned notice that UMC has failed to commission
the STP within the stipulated time. In this regard it is humbly submitted that the
work of STP has already been completed and the STP is on partial run since March
2022. It is pertinent to mention that out of a total 15.1 Km Main Trunk work only 100
meter is pending which is in progress and all possible endeavors are being made by the
Ujjain Municipal Corporation to complete the same at the earliest. It is humbly |
submitted that, the process of administrative approval of a project requires permissions
and coordination with and concurrence of various departments. There has been no delay

whatsoever on part of the Ujjain Municipal Corporation and constant efforts are being
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. made by the Ujjain Municipal Corporation right from the year 2018 for commissioning
of the STP.

That, the delay in commencement of setting up of STP has been caused due to the
reasons which are beyond the control of the Ujjain Municipal Corporation for which the
Corporation should not be penalized. Details of the reasons for delay in establishment of
STP are mentioned below in chronological order-

(a) From 07.03.2018 to 21.06.2018 i.e. 106 days delay was caused on account of
non-availability of site due to delay in payment of compensation of crops by the
District Administration over the subject land required for establishment of STP.
The aforesaid delay is beyond the control of UMC.

(b) From 05.05.2019 to 22.05 2019 i.e. 17 days delay was caused due to model code
of conduct in the State on account of Lok Sabha Elections. The aforesaid delay is
beyond the control of UMC.

(c) From 29.05.2019 to 02.12.2019 i.e. 187 days delay was caused as the Ujjain
Municipal Corporation did not have clearance from the forest department at .
Bherugad. It is pertinent to mention that a stretch of over 500 meters near
Bherugad comes under the Forest Department, thus clearance from the
Department is necessary. The aforesaid delay is beyond the control of UMC.

(d) From 25.01.2020 till date a stretch of 90 meters is unavailable due to delay in
payment of compensation of crops by the District Administration near Badnagar
Pool Bridge, due to which there is no progress on this stretch since 25.01.2020
till date. The aforesaid delay is beyond the control of UMC.

(¢) From 21.03.2020 to 20.09.2020 i.c. 183 days delay was caused due to COVID-
19 pandemic. :

(f) From 03.12.2020 to 18.01.2021 i.e. 46 days delay was caused due to non-
availability of clearance over a stretch of 500 meters necar Eco Park for
performing the subject work.

(g) From 24.03.2021 to 31.05.2021, again the second wave of COVID-19 lockdown

was imposed which evidently affects the progress of the project.

Page 2of 6
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(h) From 01.06.2021 to 13.01.2023 ie. 591 days delay was caused due to non-
availability of permissions from several authorities over a stretch of 450 meters
near the Karthik Mela Main Road on account of celebration of Karthik month
and Sravan month. The aforesaid delay is beyond the control of UMC.

(i) From 08.09.2021 to 20.02.2022 i.e. 165 days delay was caused on account of
non-availability of site due to delay in payment of campensation of crops by the
District Administration over a stretch of 100 meters near Mozamkhedi. The
aforesaid delay is beyond the control of UMC.

(j) From GQ.GQ.EDZI to 08.12.2021 i.e. 455 days delay was caused on account of
non-availability of site due to delay in payment of compensation of crops by the
District Administration over a stretch of 60 meters near Bhukimata River
Crossing. The aforesaid delay is beyond the control of UMC.

(k) From 18.11.2021 to 03.12.2022 i.e. a delay of 380 days was caused due to non-
approval of sanction/permission by the MPEB department for granting charging
permission. On 18.11.2021 the Ujjain Municipal Corporation issued a letter to
the MPEB department for obtaining charging permission, however, the same was
granted on 03.12.2022 by the MPEB Department. The aforesaid delay is beyond
the control of UMC. Copy of letter dated 18.11.2021 and 03.12.2022 are
annexed herewith and marked as ANNEXURE-1 and ANNEXURE-2

respectively. .

(1) From 01.04.2022 to 21.12. 2022 i.e. 264 days delay was caused due to non-
availability of blasting permission from the Police Departmcnt near Karthik Mela
Main Road.

(m) From 17.06.2022 to 15.04.2023 i.e. 302 days delay was caused due to non-
availability of site as the payment of compensation of crops was not made by the
District Administration over a stretch of 300 meters near Dhattakada, The
aforesaid delay is beyond the control of UMC.

(n) From 06. 07.2022 to 09.12.2022 i.e. 156 days delay was caused as the permission
for diverting the traffic near Karthik Mela Main Road was not pmwded to the
Ujjain Municipal Corporation by the concerned department.

Page 3 of 6
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(o) From 09.07.2022 to 02.02.2023 i.e. 208 days delay was caused in obtaining
permissions from several authorities to perform the relevant work near Railway
crossing bridge site.

(p) From 08.08.2022 to till date a stretch of 40 meters is unavailable on account of
non-payment of compensation near Lalpool/ Railway Bridge to MPRDC, thus,
no progress over the stretch since 08.08.2022. The aforesaid delay is beyond the
control of UMC.

(q) From 29.11.2022 to till date land for connectivity works near Vrindhavan Dham
is unavailable on account of non-payment of compensation by the District
Administration, thus, no progress over the subject land from 29.11.2022 due to
the aforementioned unavailability of the subject land. The aforesaid delay is
beyond the control of UMC.

(r) From 13.01.2023 to 31.08.2023 i.e. a delay of 230 days was caused on account
of payment of compensation by the District Administration over a stretch of 100
meters situated near Badapool to Somteerth, thus, no progress over the subject
land took place from 13.01.2023 to 31.08.2023. The aforesaid delay is beyond
the control of UMC.

(s) From 13.01.2023 to 06.02.2024 i.e. a delay of 389 days was caused on account
of non-payment of compensation by the District Administration near Badapool,
thus, no progress over the subject land from 13.01.2023 to 06.02.2024 due to the
aforementioned litigation. The aforesaid delay is beyond the control of UMC.

(t) From 14.01.2023 to 01.02.2023 i.e. a delay of 18 days was caused on account of
non-payment of compensation by the District Administration near Kaalbhairav
TBM works, thus, there was no progress over the subject land from 14.01.2023
t0 01.02.2023 due to the aforementioned litigation. The aforesaid delay is beyland
the control of UMC.

(u) From 08.02.2023 to 16.11.2023 i.e. a delay of 281 days was caused due to non-
payment of compensation by the District Administration near Railway Bridge
Crossing, thus, no progress took place over the subject land from 08.02.2023 to
16.11.2023. The aforesaid delay is beyond the control of UMC.

Pagedof 6



(v) From 14.03.2023 to 12.06.2023 i.e. a delay of 90 days was caused due to non-
payment of compensation by the District Administration near jail bridge, no
progress took place over the subject land from 14.03.2023 to 12.06.2023. The
aforesaid delay is beyond the control of UMC.

(w) From 01.04.2023 to 11. 10,2023 i.e. a delay of 193 days was caused due to non-
payment of compensation by the District Administration near Gaughat TBM pit
No. 01, thus, there was no progress over the subject land from 01.04.2023 to
11.10.2023. The aforesaid delay is beyond the control of UMC.

(x) From 01.06.2023 to 05.01.2024 i.e. a delay of 218 days was caused due to non-
payment of compensation by the District Administration near Dhattakada, thus,
there was no progress over the subject land from 01.06.2023 to 05.01.2024. The
aforesaid delay is beyond the control of UMC.

(y) Ujjain is an ancient city of religious importance. The world famous Mahankal
Temple and other temples and monuments are situated in Ujjain due to which
Jarge number of pilgrims visit Ujjain everyday. There are ancient rituals which
are practiced and followed in Ujjain like Sawari of lord Mahankal in the months
of shravan and bhado, celebration of Karthik Mela in the month Karthikmas,
several baths in the holy river of Kshipra on several auspicious occasions like
mahashivratri, Sakranti, Somvati amavasya, moni amavasya, shanishchari
amavasya etc. During these events lacs of pilgrims visit the city of Ujjain due to
which speed of the work gets affected '

From the aforementioned facts it is evident that Ujjain Municipal
Corporation has been tirelessly making efforts for the project of STP at Ujjain.
The complex situation of acquisition and permissions from different
authorities has resulted in the delay. However, as apparent from the
aforementioned facts there has never been any delay on part of the Ujjain
Municipal Corporation. Thus, the case of the Ujjain Municipal Corporation

requires a special consideration in view of its unique challenges and
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P ] organizational setup, the delay needs to be condoned and the proposed
/ : penalty needs to be waived off.

2. That, it is pertinent to mention that presently STP situated at Sadawal is in operation
‘ and is effectively treating sewage water with a capacity of 79 MLD.

35 That, if the proposed penalty of Rs. 300 lacs is imposed on the Ujjain Municipal
Corporation then the functioning of the Corporation would be adversely affected. UMC
does not have financial capacity to pay such a huge amount of penalty.

4. That, it is pertinent to mention that we have written in past to Member Secretary

MPPCB regarding the .:.ame. ANNEXURE-3

In view of the aforementioned facts and circumstances it is humbly submitted
that there is sufficient cause for condoning/ waiving off the penalty proposed in the

show cause notice under reference.

Enclosed: As above.

Letter No: -

Copy to: -

1. The Member Secretary, Madhya Pradesh Pollution Control Board: E-5 Paryavaran Parisar,
Arera Colony, Bhopal (M.P.) for information please.

2. The District Collector, Ujjain (M.P.) for information please.

3. Superintending Engineer, Ujjain Municipal Corporation for necessary action.
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UJJAIN MUNICIPAL CORPORATION, UJJAIN

Letter No:- 66 Date - "7/2. /,?__0__23_&:_____‘&

To,

Lo The Regional Officer, "-fér) o &
M.P Pollution Control Board, [ %
17, Bharatpuri, Ujjain (M.P) LRl :*’-_j?f‘*?""FE'B""'?;
WEN Sl
A 1 .],,k /

i |

Sub: Imposition of Environmental Compensation as per the directions passi
Hon’ble NGT vide its order dated 05.12.2023 in O.A No. 11/2022 (CZ) Bakir Ali
Rangwala VS State of MP and Others.

Ref: Your show cause notice No.1908/MPPCB/R0/2024 dated 24.01.2024 (received on
02.02.2024).

REPLY ON BEHALF OF UJJAIN MUNICIPAL CORPORATION TO THE SHOW
CAUSE NOTICE

1. That, the Ujjain Municipal Corporation, Ujjain is a body corporate, created under the
Madhya Pradesh Municipal Corporation Act, 1956.

2. That, in the show cause notice under reference a penalty of Rs. 300 lacs (Three Crores
only) has been proposed, for violation of Environmental Laws. A reference has been
made to the order passed by the Hon’ble NGT in OA No. 606/2018, directing that
environmental compensation has been calculated from 01.07.2021 to 31.12.2023.

3. That, it has been mentioned in the captioned notice that UMC has failed to commission
the STP within the stipulated time. In this regard it is humbly submitted that the
work of STP has already been completed and the STP is on partial run since March
2022. It is pertinent to mention that out of a total 15.1 Km Main Trunk work only 100
meter is pending which is in progress and all possible endeavors are being made by the
Ujjain Municipal Corporation to complete the same at the earliest. It is humbly
submitted that, the process of administrative approval of a project requires permissions
and coordination with and concurrence of various departments. There has been no delay

whatsoever on part of the Ujjain Municipal Corporation and constant efforts are being
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made by the Ujjain Municipal Corporation right from the year 2018 for commissioning
of the STP.

That, the delay in commencement of setting up of STP has been caused due to the
reasons which are beyond the control of the Ujjain Municipal Corporation for which the
Corporation should not be penalized. Details of the reasons for delay in establishment of
STP are mentioned below in chronological order-

(a) From 07.03.2018 to 21.06.2018 i.e. 106 days delay was caused on account of
non-availability c;f site due to delay in payment of compensation of crops by the
District Administration over the subject land required for establishment of STP.
The aforesaid delay is beyond the control of UMC.

(b) From 05.05.2019 to 22.05.2019 i.e. 17 days delay was caused due to model code
of conduct in the State on account of Lok Sabha Elections. The aforesaid delay is
beyond the control of UMC.

(c) From 29.05.2019 to 02.12.2019 i.e. 187 days delay was caused as the Ujjain
Municipal Corporation did not have clearance from the forest department at
Bherugad. It is pertinent to mention that a stretch of over 500 meters near
Bherugad comes under the Forest Department, thus clearance from the
Department is necessary. The aforesaid delay is beyond the control of UMC.

(d) From 25.01.2020 till date a stretch of 90 meters is unavailable due to delay in
payment of compensation of crops by the District Administration near Badnagar
Pool Bridge, due to which there is no progress on this stretch since 25.01.2020
till date. The aforesaid delay is beyond the control of UMC.

(¢) From 21.03.2020 to 20.09.2020 i.e. 183 days delay was caused due to COVID-
19 pandemic.

(f) From 03.12.2020 to 18.01.2021 i.e. 46 days delay was caused due to non-
availability of clearance over a stretch of 500 meters near Eco Park for
performing the subject work.

(g) From 24.03.2021 to 31.05.2021, again the second wave of COVID-19 lockdown

was imposed which evidently affects the progress of the project.
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(h) From 01.06.2021 to 13.01.2023 ie. 591 days delay was caused due to non-
availability of permissions from several authorities over a stretch of 450 meters
near the Karthik Mela Main Road on account of celebration of Karthik month
and Sravan month. The aforesaid delay is beyond the control of UMC.

(i) From 08.09.2021 to 20.02.2022 i.e. 165 days delay was caused on account of
non-availability of site due to delay in payment of compensation of crops by the
District Administration over a stretch of 100 meters near Mozamkhedi. The
aforesaid delay is beyond the control of UMC.

(j) From 09.09.2021 to 08.12.2021 i.e. 455 days delay was caused on account of
non-availability of site due to delay in payment of compensation of crops by the
District Administration over a stretch of 60 meters near Bhukimata River
Crossing. The aforesaid delay is beyond the control of UMC.

(k) From 18.11.2021 to 03.12.2022 i.e. a delay of 380 days was caused due to non-
approval of sanction/permission by the MPEB department for granting charging
permission. On 18.11.2021 the Ujjain Municipal Corporation issued a letter to
the MPEB department for obtaining charging permission, however, the same was
granted on 03.12.2022 by the MPEB Department. The aforesaid delay is beyond
the control of UMC. Copy of letter dated 18.11.2021 and 03.12.2022 are
annexed herewith and marked as ANNEXURE-1 and ANNEXURE-2

respectively.

(1) From 01.04.2022 to 21.12.2022 i.e. 264 days delay was caused due to non-
availability of blasting permission from the Police Department near Karthik Mela
Main Road.

(m) From 17.06.2022 to 15.04.2023 i.e. 302 days delay was caused due to non-
availability of site as the payment of compensation of crops was not made by the
District Administration over a stretch of 300 meters near Dhattakada. The
aforesaid delay is beyond the control of UMC.

(n) From 06.07.2022 to 09.12.2022 i.e. 156 days delay was caused as the permission
for diverting the traffic near Karthik Mela Main Road was not provided to the

Ujjain Municipal Corporation by the concerned department.
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(o) From 09.07.2022 to 02.02.2023 i.e. 208 days delay was caused in obtaining
permissions from several authorities to perform the relevant work near Railway
crossing bridge site.

(p) From 08.08.2022 to till date a stretch of 40 meters is unavailable on account of
non-payment of compensation near Lalpool/ Railway Bridge to MPRDC, thus,
no progress over the stretch since 08.08,2022. The aforesaid delay is beyond the
control of UMC.

(q) From 29.11.2022 to till date land for connectivity works near Vrindhavan Dham
is unavailable on account of non-payment of compensation by the District
Administration, thus, no progress over the subject land from 29.11.2022 due to
the aforementioned unavailability of the subject land. The aforesaid delay is
beyond the control of UMC.

(r) From 13.01.2023 to 31.08.2023 i.c. a delay of 230 days was caused on account
of payment of compensation by the District Administration over a stretch of 100
meters situated near Badapool to Somteerth, thus, no progress over the subject
land took place from 13.01.2023 to 31.08.2023. The aforesaid delay is beyond
the control of UMC.

(s) From 13.01.2023 to 06.02.2024 i.e. a delay of 389 days was caused on account
of non-payment of compensation by the District Administration near Badapool,
thus, no progress over the subject land from 13.01.2023 to 06.02.2024 due to the
aforementioned litigation. The aforesaid delay is beyond the control of UMC.

(t) From 14.01.2023 to 01.02.2023 i.e. a delay of 18 days was caused on account of
non-payment of compensation by the District Administration near Kaalbhairav
TBM works, thus, there was no progress over the subject land from 14.01.2023
to 01.02.2023 due to the aforementioned litigation. The aforesaid delay is beyond
the control of UMC.

(u) From 08.02.2023 to 16.11.2023 i.e. a delay of 281 days was caused due to non-
payment of compensation by the District Administration near Railway Bridge
Crossing, thus, no progress took place over the subject land from 08.02.2023 to
16.11.2023. The aforesaid delay is beyond the control of UMC.
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(v) From 14.03.2023 to 12.06.2023 i.e. a delay of 90 days was caused due to non-
payment of compensation by the District Administration near jail bridge, no
progress took place over the subject land from 14.03.2023 to 12.06.2023. The
aforesaid delay is beyond the control of UMC.

(w) From 01.04.2023 to 11.10.2023 i.e. a delay of 193 days was caused due to non-
payment of compensation by the District Administration near Gaughat TBM pit
No. 01, thus, there was no progress over the subject land from 01.04.2023 to
11.10.2023. The 5f‘0rﬂsaid delay is beyond the control of UMC.

(x) From 01.06.2023 to 05.01.2024 i.c. a delay of 218 days was caused due to non-
payment of compensation by the District Administration near Dhattakada, thus,
there was no progress over the subject land from 01.06.2023 to 05.01.2024. The
aforesaid delay is beyond the control of UMC.

(y) Ujjain is an ancient city of religious importance. The world famous Mahankal
Temple and other temples and monuments are situated in Ujjain due to which
large number of pilgrims visit Ujjain everyday. There are ancient rituals which
are practiced and followed in Ujjain like Sawari of lord Mahankal in the months
of shravan and bhado, celebration of Karthik Mela in the month Karthikmas,
several baths in the holy river of Kshipra on several auspicious occasions like
mahashivratri, Sakranti, Somvati amavasya, moni amavasya, shanishchari
amavasya etc. During these events lacs of pilgrims visit the city of Ujjain due to
which speed of the work gets affected

From the aforementioned facts it is evident that Ujjain Municipal
Corporation has been tirelessly making efforts for the project of STP at Ujjain.
The complex situation of acquisition and permissions from different
authorities has resulted in the delay. However, as apparent from the
aforementioned facts there has never been any delay on part of the Ujjain
Municipal Corporation. Thus, the case of the Ujjain Municipal Corporation

requires a special consideration in view of its unique challenges and
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organizational setup, the delay needs to be condoned and the proposed

penalty needs to be waived off.

[

That, it is pertinent to mention that presently STP situated at Sadawal is in operation

and is effectively treating sewage water with a capacity of 79 MLD.

3. That, if the proposed penalty of Rs. 300 lacs is imposed on the Ujjain Municipal
Corporation then the functioning of the Corporation would be adversely affected. UMC
does not have financial capacity to pay such a huge amount of penalty.

4. That, it is pertinent to mention that we have written in past to Member Secretary

MPPCB regarding the same. ANNEXURE-3
In view of the aforementioned facts and circumstances it is humbly submitted
that there is sufficient cause for condoning/ waiving off the penalty proposed in the

show cause notice under reference.

Enclosed: As above.

/é Ujjain Munigipal Corporation
Letter No: - Ujjain, Date: -

Copy to: -
1. The Member Secretary, Madhya Pradesh Pollution Control Board. E-5 Paryavaran Parisar,

Arera Colony, Bhopal (M.P.) for information please.
2. The District Collector, Ujjain (M.P.) for information please.
3. Superintending Engineer, Ujjain Municipal Corporation for necessary action.

Commissioner
Ujjain Municipal Corporation
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